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Customs Appeal No. 42128 of 2013 
 
 
 

ORDER : Per Ms. SULEKHA BEEVI, C.S. 

 

None for the appellant.  Ld. A.R Ms. Anandalakshmi Ganeshram 

submitted that the appeal is filed against the order of suspension of 

CHA licence of the appellant.   The proceedings have culminated in 

revocation of the licence. Therefore, the appeal has become 

infructuous.  Appeal is accordingly dismissed.  

(dictated and pronounced in court) 

 

                 sd/-                                                       sd- 

(VASA SESHAGIRI RAO)                         (SULEKHA BEEVI C.S.) 

  Member (Technical)                                       Member (Judicial) 
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